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IA/ORDER

PER S.S.Godara, Judicial Member:-

This assessee’s appeal for assessment year 20X8id4ds against the
Commissioner of Income Tax (Appeals)-4, Kolkatardey dated 31.12.2018, passed
in case No. 06/CIT(A)-4/2015-16/ u/s 144 of thedme Tax Act, 1961; in short ‘the
Act'.

Heard both the parties. Case file perused.

2. It transpires at the outset during the courskeairing that the CIT(A)’s lower
appellate order affirming the Assessing Officert$i@n treating the assessee’s share
capital / premium 0k30,27,70,272/-; has been passadparteafter observing that it
choose not to appear. Learned counsel’s casetiglthaugh the assessee had filed all

the relevant details pertaining to the correspamdinvestor party(ies) having
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subscribed of its share capital / premium, the shaee nowhere been dealt with
either in the course of assessment or in lower lipaliscussion. He then took us to
the CIT(A)’'s order not indicating the actual seeviof notice. And also that the
CIT(A) has not adjudicated upon merits of the isasi@equired u/s. 250(6) of the Act.
The Revenue fails to rebut this clinching factuabvision. We therefore deem it
appropriate to restore the above sole issue bathketdAssessing Officer keeping in
mind the fact that he had nowhere considered thesase’s detailed evidence in his

earlier round of assessment. We order accordingly.

3. This assessee’s appeal is allowed for statigiiogoses in above terms.

Order pronounced in open court on_24/06/2020
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